©A 84|

NOTES OF THE REGISTRY

\  ORDERS OF THE TRIBUNAL

»

\

\i¥k53/ ’\éﬁhngxém1r\

-0 Rﬂef\cﬁ*«r\&e\ ot S\

N,
‘?p\ \\Q D__.,._

AT e Y~

ORDER DATED 31.1,2002,

are absent,There is also no
request for adjournment,In this case counter

6.,1,2000,Ins.ite oF

O
Hh
cr
a
=

served on
the learned counsd for the agplicant as he was
not agiearing on the different dates £ixed

to enanle him tec apyear and reCeiye counter.In

copy of counter has oeen served on the petiticner

been com.leted long ago, it is nct possiole to

D

drag on the matcter indefinitely more sc

o

without any reguest for

1

ad jou rnment ., pe have

ANUup Kumar 30se, learne

senior standing Qounsel for the Resgondents and

also made a Claim for egqual pay for egual work,

prayer is for a direction that the
applicant shall se allowed to continue in his
service in the same
in the regular post,
The case of the applicant is that he
was working as a contract laoourer as Jr.Engin
rRoads

on daily wages pasis in charibatia

and Building sub Div on-I, ARC, Charioatia,
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wn
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tes that he had worked

cr
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sinCe 14.3,1920,He s

icn-1I

-
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in the a»ove roads and 3uilding sub Div

place till his aosorption

eer
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under the supervision of Respondents i.e.

Director, ARC and Dy.DlEg:tCE,ARC,tWO of

respondents in this case, Appl icant has stated that

1anou rer as Jr. Ehgiheer and has completed

piploma in civil mgineering in the year 13583,

e had also undergone training from April,-
1939 to April,13930in M@hanadi North Division,
Jagatstipur, cuttack and after completion of the
training, he joined as Jr. Engineer, in Ccharibatia
R&3 Subpivision No.I on daily wage Dasis

for execution of Departmentsl wo tks of ARC,

registered his name in the =mployment Exchange,
Bet he has not been called for the interview

and the interview is going to be held

23rd June, 1999, He l.as staced that there are

clear vacancies under the Respondents and in

the above context, he has come ugp in this

criginal Applicaticn with the prayers referred

3y way of orders on interim relilef

passed on 22,6,19739, rRespcndentsiwere directed to

'
e

permit the applicant to appear at the interview
but nct to gublish his result,
Respondents in their counter have

\,v7-stated that charnatia R&3 sub nivision I under
A 6
AN

which the agplicant has stated to be working

as Jr.Engineer on daily wage pasis ©s under

the administra ~ive control of govt.of Orissa amx
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.Order dt,31.1.2002,

by nc stretch of imagination ,the Respondents can
be taken to be the principal employer of the
applicant.It is further stated that chis sub-
Division-I 1is situated inside the Charbatia

campus to exXeCute new woO rks, repair and maintenance
work of cffice and residences outside the pe-riphery

of Air Tield ared. The CPuD which is an

T

”o~
organisation of Govt.of India locks % the repairing
N dew

work of inside field area 2nd therefcre, th
E th

applicant's grievance has tope redressed &

\%}(jf’m
State Govt for regularisation and pay parity,

=

It is further submitted that a pcst of Overseer
was adversised on 11,9,93 but later on ARC
Hqrs.ba8d lecided to confine the consideration
to the cersons sponsored by che mgnployment
change only and accordingly only thoss persons
whose names were spoisored by the pmgloyment
mchange wage considered,It is further stated
that in pursuance of the interim order of this
Tribunal the applicant was allowed to appear at
the interview but his result was not declared
£ passed DY

as per the orders on interim reli:

1]

m

this Tribunal.In the context of the adove, the

Respondents have opposed the prayers of agpiicant,
we have considered the pleadings of

the parties carefully.Applicant has himself admitted

in para 4.2 of the C.A, that he is working as a

contract labourer as Jr.fndineer in R& SuD-

nivision I ARC Charoratia, Respondents have stated

that R&3 Sub Division I is an office of the

gtate Govt,and therefore, , the conclusion is

inescapable that the apglicant by his own

statement 18 working as a contract labourer 8s
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Jr. ;ngineer under the State covt.In view of this,
he can not claim regularisaticn of his service
under the <~—gtate Govt., Dy way of appgointment -

under Govt.of India in the cffices oncrolled

by the present resgondents defore us.prayer for

recularisaction is therefore, held to e witlout

any merit and 1s rejected,

Applicent has furthec stated that he had

applied for the pCSt DUT he was not called to « the
i

. . . ; , '
interview and thet is why in gursuance Of the

M
~

interim order of the Triounal he was al lowed to

interview. Respondents have gocinted
they had decided to keep the recruitment
sponsored by the

no illegality

=
D
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mmployment Exchange, The

in this,Moreover,in the

main prayer of agplicant 1s not

o

of his case as an open market candidate but

in the context of his having wor rked as a

contract labourer in ARC charonatia R&B Sud

can not .,

|-
he should be considered 1in the context
odipet | ‘ .
crayer for the post of Overseer under the

Jom
nespondents,

.1.In view of this,applicant

£f his

In view Of the axXve,we hold that the .

apglicant is not entitled to the reliefs claimed

X oy him in this OA whrich 1is accordingly rejected.
DY — ' JE
Aag\‘(\: ) S‘OQD . :

Interim order stands vacated.Respondents are

directed not to publish the result of applicant in

the interview.NO costs. A
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